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were taken during he Dhaka Summit with Mem-
ber Governments committed themselvestothe
eradication of poverty in South Asia preferably
by 2002 A.D. This would be done though an
Agendaof Actionwhichembodies astraetegy of
socialmobilisation, decentralisedagricultural
development, small-scale labour intensive
industrialisation and human development po-
lices emphasising the right to work and primary
educaton.

With regard to child welfare. a SAARC
Ministerial level Conference was heldin Colombo
in September 1992 in succession to earlier
SAARC Meetings on the suject. This SAARC
Resolution on Children along with reports of
Working Groups on Child Survival safe Mother-
hood, Small Ramble, Mother -and -chiled Nutr-
tion, Basic Education, Safe Water Sensation,
Environment, Soci-eliiptical Strategy, Conven-
tiononthe rights of the Child and Poverty Reduc-
tion and Economic Base for the faimy. The
Colombo Resolution on children identified a
- number of “itlustrat goals™ for the region’s
" childrenin are of education health and nutrition.
These ilustratine goals have beenincorporated
as intermediate goals in our National Action
Plans. The beyits to the county would be an
enhancement of our social and economic devel-

- opingincucurence with or neighbouring coun-
tries in SAARA

Production of Magnetite in Kerala

209.SHRIV.S. VIJAYARAGHAVAN: Will
the Minister of STEEL be pleasedto state:

(a)whethercommercial production of Mag-
netite has beencommencedin Kerala;

_(b)# so.thedetails thereof, and
(c)if not, the reasons therefor especially
when large reserves of this ore have been
discoveredin Kerala?

THEMINISTEROF STATE OF THEMIN-
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ISTRY OF STEEL(SHFNASONTOSH MOHAN
DEV): (a) No, Sir. ’ )

(b)Doésnotarise. ]

(c)Accordingtothe mineralinventory as on
1.4.90 preparedby the Indian Bureau of Mines,
the recoverable reserves of magnetite in Kerala
State are estimatedat about 35.46 miliiontonnes
which are mainly concentrated in Kozhikode
District. ltis reported by the State Government
thatthe National MineralDevelopment Corpora-
tion has conducted adetailed study onthecom-
mercial possibilities of utilising Kozhikode iron
ore. ithas been reportedby the State Govern-
mentthatamininglease hasbeengrantedtoa
private firmfor exploiting the Kozhikode iron ore
by themtill date.

Changesin Film Censorship Regulations

210. SHRISOBHANA DREESWARRAO
VADDE: Will the Minister of INFORMATION
AND BROADCASTING be pleasedtostate:

(a) whether the Government propose to
amendthefilmcensorship rules:

(b) if so, the reasons therefor; and

(c)thedetailsthereof?

THEMINISTEROF STATE OF THE MIN-
ISTRYOF INFORMATIONAND BROADCAST-
ING (SHRIK.P.SINGH DEO): (a)to(c). Under
Section 58 (2) of the Cinematograph Act, 1952
the Central Governmentcanissue guidelinesto
the Central Board of Film Certification forcerti-
fication of films.The guidelines issued early
wererevisedby Governmenton6.12.91 forthe
purpose of dealing inter alia with sex and vio-
lence infilms. A copy of these guidelines is at
statementattached. Inordertomake thecensor-
'ship provisiens more effective. a Billtoamend
the Cinematograph Act. 1952 has been intro-
ducedinthe RajyaSabhaon 18.8.92.
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STATEMENT.

The Board of Film Cettification shall be
guided by the following principles:

1. The objectives of film zertification willbe
toensurethat

(a) the medium of film remains responsible
and sensitive to the values and standards of
society;

(b) article expression andcreative freedom
are not Unduly curbed;

(c) certification is responsive to social
change:

(d) the medium of fiim provides clean and
healthy entertainment: and

(e)asfaras possible. the filmis of aesthetic
value and cinematierlly of good standard.

2.Inpursuance of the above objectives, the
Board of Film Cenrtification shall ensure that:

(i) anti—social activities such as violence
arenotglorified orjustified:

(i) the modus operandi of criminals. other
visual or words likely to incit 2 the commission
of any offense are not depicted:

(ni)yscenes:-

(a)showinginvolv: ment of childrenin vio-
lence as victims or as perpetrators or as forced
witnesses to violence. or showing children as

beingsubjectedtoanyform of childabuse:

(b) showing abuse or nidicule of physically
and mentally handicapped persons; and

(c)showingcruelly 1o. o1 abuse of animals,
arenotpresentedneedlessly.

(v) pontiess or avoidable scenes of vio-
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lence. cruelty and horror, scenes of violence
promptly intendedto provide entertainmentand
such scenes as may have been the effect of
desensitising or dehumanising people are not

shown;

‘(v) sciences which have the effect of justi-
fying or glorifying drinking are not shown:

(vi)scenes tendingto encourage. pistify or
glamorise drug addictionare not shown.

(vil) Human sensibilities are not oftendcei
by vulgarity obscenity ordepravity:

(vii) such dual meaning words as obvi-
ously caterto baserinstincts are not allowed:

(ix) scenes degrading or denigratingwomen
inany manner are not presented:

(x) Sennes involving seuual againstwomen
like attempttorape, rape or any formof moles-
tation, or secenes of asimilar nature are avoided.
andifany suchincidentis germanetothetheme.
they shall be reduced to the minimum and no
details are shown:

(xi) scenses shoing sexual perversions
shallbe avoided and of such matters are ger-
manetothe theme. they shallbe reducedtothe
minimum and no details are shown:

(xi) visulas or words which promote com-
munal. obscurantist. anti-scientific and anti-na-
tional attitudes are not presented;

(xiii) visulas or words contemptuos or ra-
cial religious or othergroups are not presented;

(xiv)the sovereignty and ln!egmy ofIndiats
notcalledinquestion:

(xv)thesecurity of the Stateis notjeopardised
orendangered;

(xvi) friendly relations with foreign States
arenotstrained.
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(xvii) Puslic srder is notendangered;

(xiii) visuals or words involving defamation
of an individual or a body of individuals, or
contempt of court are not presentaed,;

EXPLANATION: Scenesthattendtocre-
ate scomdisgrace ordisregardofnses orunder-
mine the dignity orcourtwill come underthe term
‘contemptof fourt’; and

(xix) National symbols and emblems are
notshown exemptin accordance with the provi-
sions of the Emblems and Names (Prevention
of Improper Use) Act, 1950 (12 of 1950)

3. The Board of Film Certification shall also
ensure thatthe film:-

(i) is judged inits entirety from the point of
view of its overall impact; and

(i) is examined in the light of the period
depictedin the film andthe contemporary stan-
dards of the country and the peopie towhich the
film relates, provided that the film does not
deprave the morality of the audience.

4. Films that meet the above mentioned
criteriabut are considered unsuitable forexhibi-
tion to non-aduts shallbe certified for exhibition
toadutt audiences only.

5. (i) While certifying films for unrestricted
public exhibition, the Board shallensure that the
fitmis suitable forfamily viewing, thatis to say,
the film should be such that all the members of
thefilmy, including children canview ittogether,

(ii) fthe Board, havingregardtothe nature,
contentandtheme ofthefilm, is of the opinion that
itis necessaryto caution the patents/guardianto
consider asto whetherany childbelowthe age
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oftwelve yearsmaybeallowedto seesuchafiim,
the fitm shati be certified for unrestricted public
exhibitionwithan endorsement to that effect.

(iii) tithe:Board, havingregardtothe nature,
contentandtheme of thefifm, isofthe opinionthat
the exhibition ofthe film should be restrictedto
members of an profession of any class of per-
sons, thefilm shall be certified tor pubtic exhibi-
tionrestrictedtothe specialised audiencestobe
specified audiencestobe specified by the Board
inthisbehalf.

6. The Board shall scrutinise thetiles of the
films carefully and ensure that they are not
provoastive, vulgar, offensive or violat of any of
the above mentionedguidelines

[ Translation}
Air Kendras in Maharashtra

211. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of
INFORAMATION AND BROADCASTING be
pleasedtostate:

(a)thetotal number of AkashvaniKendras
inMaharashtra;

(b) whetherthereis any derﬁandto setup
some more Akasvani Kendshras inthe State;
and

(c)if so, the details thereof ?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P.SINGHDEO): (a): 17AIR
Stations are presently functioninginthe State of
Maharashtra.

(b) and (c). Yes, Sir. The details are an-
nexed as statement





